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CENTRAL ADNINISTRATIUE TRIBUNAL
PRINCIPAL BENCH

Agg&4&03.2411/96 &
0.A.No..2412/95

Wednesday this the 13th day of November,199.
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HUN'BUZ MR JUSTICE CHETTUR SANKARAN NAIR, CHAIRNAN
\ HON'BLE NR. S.P. BISUAS, ADMINISTRATIVE MEMBER

' '  DR.2411/96
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1,

2,

4,

Bhagwan Prasad
Gangman, PUI, Jammu Taui.’

Ashrafi Lal
Gangman PWI, Jammu Tawi,

and

Raghunath Bhagat’ < |
Gangman, PWYI, Jammu Taui, eeoeo Applicants

(By Advocate fir. B.S.Mainee)

0.A.2412/96

Shri Hari Ram, Casual Gangman
P under Permanent. Way Inspector
o Jammu Tawi and

Jagat Pal, Gangman, PulI
Jammu Twi.

Sansari Lal ' ’
Gangman, PWI, . -
Jammu Twi

Vs,

Union of India through the
general Manager, Northern Railuway
Baroda House, New Delhi,

The Divisional Railway Manager,
Northern Railuay, Allahabad.

The Divisional Railway Man ager,
Naor thern Railway, Ferizpur.

The Permanent Way Inspector, ‘ ‘
Northern Railug, Jammu Tawi. seoo Respondents
. - ‘ \

1.
20

Shri Tulsi Rem. S/o Shri Shiv Karan

shri Brij Lal S/o Shri Taulan both
working as Casual Gangman under
Chief Permanent Way. Inspector,
Northern Railway, Jullundhur City.

a

(By Advocate Mr, B.S;Mainee)
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Ve. Union of India through,
1. The General Manager: : - . .
~ Northern Railway, Barcda House,
New Delhio

2..The Divisional Railway Manager,
Northern Railuay, ferizpur,.

3., The Divisional Railway Mamager,
Northern Railuay, A llahabad,

4, The Chief Pérwanenthay‘inspector,
Northern Railuay, Jullundur City. .... Respondents

' The applications having been heard on 13.11.1996,
the Tribunal on the same day delivered the followings

. ORODER
CHETTUR SANKARAN NAIR(3J), CHAIRMAN
Applicants, dangmen on the strength of"
Allahabed Division nou working in Jemmu Tawi.and
iulldndhut 6ity seek a direction to. transfer them
back to Allahabad'Division; They'uageutransfer:ed
to Jammu Téui and jullundhur ﬁity‘(%erozepur bivigion)

., by A-1 statings

"Firozepur Division is facing great
difficulty;ih carrying out track rénaQal
work dua: to short;ge of laﬁour; Chief
Enginéer’has decided that 400 men may bé
. - spared by 'your Division,.,." | .
Accbrdingly applicants and others uwers spared. We are
- told that under the relevant rules Gangmen arernot liable
to inter divisional transfer. Annexure A=1 shous that
it ués a case of gparing Gangmen of one Bivdsion to

meet a special continggncy that arose in Ferbzepur Division,

' \; ’ ‘ contdeoo,
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Jhen there is no liability for

inter divisional

transfer such tfansfér should not be resorted to

as a matter of course, 'UWe are

told that applicants,

Gangmen have no place to live in and no facilities

to snjoy and that they are away from their homes

for long, :UB ara»alsa told. that several persons

similarly situated have been repatriated, We direct

regpondent General Manager’to examiné the cases

of applicants also and consider them for transfer

back to Allahabad Division within tuwo months From

today.

\

2, . Applicants will produce a capy of this order

and copies of the Original Applicationsg bafare General

Manager, Northern Railuway, who

- game and thereafter applicants

ledgment in the Registry. Ihs

form part of the record,

of the eppiications. No costs.

+SePo BISWAS
ADMINISTRATIVE MEMBER

Dated

ks,

will acknouledge the
will lodge the acknouw-

acknowledgment uill

- 3. © With the aforesaid directions, we dispose

the 13th November, 1996, |

. . ’
”“W Lenvc-vu\c\ VY '

CHETTUR SANKARAN NAIR(J)

CHAIRMAN P




